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CoanmUee. .. Lent AId to poor 

1565' SHRI BALASAHEB VIKHE 
PATIL: 

SHRI VIRDHI CHANDER 
JAIN: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be plea~ed to 
state: 

(a) the action taken by Government 
on the various recommendations made by 
the two high powered committees in their 
reports submitted by (i) Mr. Ju~tice Kri-
shna lyerin 1973, and (ii) Mr. Justice P. N. 
Bhagwati in August, 1977; 

(b) what budgetary allocations have 
been made for giving legal aid to the poor 
each year after submission of the said two 
commi ttee reports and the amoun t8 spen t 
each year; 

(c) is it correct that the' funds allo-
cated fer the purpose had not been utilised 
and were allowed to lapse; 

(d) if ~o, what are th~ rca~ons ther~­
fOf; and 

(e) what action has been taken to 
ensure' proper utilisation of the funds allo-
cated for the purpol)e rather allowing them 
to lapse ? 

THE MINISTER OF LAW, JUS. 
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR) J 
(a) After 'Krishna Iyer Committ~e 
R.eport'in 1973, Bhagwati Committ~e was 
appointed for making appropriate recom-
menda.tions for establishing and operating 
a com.prehensiv~ and dynamic legal servicr"s 
programme. After cBhagwa ti Committee 
Report' an Inter Df'partmen tal Committee 
was con~tituted for sorting out various 
question orfar reaching magnitude arising 
from the Report. • 

(b) A token provision ofRs. I lakh 
per annum for the financial years 1978-79 
and 1979 .. 80 were made, but no amoun t 
has been spen t out of them. 

(c) It i~ correct that the funds 
referred to above have not been utilised 
and hencf" the provision for the year 
1978-'9 1apsed. 

(d) As no scheme for legal aid and 
advice could come into operation, the token 
provision ofRs. tlakh could not be spent. 

(e) Government are contemplating 
to appoin t an implementation committee 
to acllieve the objectives. 

.... ril ..... t. oIataIaed..., 0 .. 
eer. of A. I. R. Comm.ercJal ..... Iee 

1566. SHRt T. S. NEGI· Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to statt'": 

(a) is it a fact that advertisements 
were obtained by oftkers of A. I. R. Com-
mf"rcial Service, Delhi, for a magazine 
which was published by a cultural society 
of Rajinder Nagar, New Delhi, sponsored 
by Janata Yuva Morcha, Delhi, in 1979; 

(b) is it also a fact that the top om· 
cials of said unit are active members oi 
R. S.S.; 

(c) ifso. whf:"ther itis permitted that 
aGaz~tt~dOflicer Can participatein R. S. S. 
activitif"s; and 

(d) if not, what action Government 
would like to take against those officerS'-
who have misused the media forthe bene-
fi t of R.S.S. ? 

THE MINISTER OF INFORMATION" 
AND BROADCASTING AND SUPPLY 
AND REHABILITATION (SHRI 
VASANT SATHE) (a) and (b). 
Gov~rnmen t is not aware of an y 
offic''''r of A. I. R. Commercial 
Servic~, Delhi being an active member or 
R. S. S. or having obtained any advertisf'-
ments for a ma~azin~ publisht'"d by a cul-
tural society of Rajinrlf'r Nagar, New 
D{"lhi o;pon':lored by Janata Yuva MorC'ha 
in 1979. 

(c) :lnd (d). Do not arisf". 

Requirement or Expl08lve. for Coal, 
Indu.try 

1567. SHRI JANARDHANA 
POOJARY: Willthf' Mini~ter of ENERGY 
AND IRRIGATION AND COAT. b~ 
pleased to !\tate: 

(a) Whether any I)urvey has ~en made 
by G'overnmen t to as<;ess the requiremf"n t 
of explosives during the curren t year for 
coal industry; 

(b) if so, whether it will be possible 
to meet the requitement by indigenous. 
production; and 

(c) if so, what is indigenous availa-
bility and steps proposed to mef't the 
shortfall ? 

THE MINISTER OF ENERGY 
AND IRRIGATION AND COAL 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI) (a) Yes, Sir. 

(b) No, Sir. 




